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CENTRAL ADMINISTRATIVE TRI{BUNAL
PRINCIPAL BENCH. NEW DELHI

OA NO. 2778/2003

This the 17th day of
HOM Bl E SH  EULDIF SHRSH . MEMBER

Smt . U k. Sharrma.
Chief Matron

NHovembet 2D03

.1

Northern Railway. Tentral Hospital.

Hew Deihi-110007.

R/’c Quarter No.159/6 (lst Floor !,
Railway; Cclony ., Basant Road.
Hew Detti 110001 .

B+ Advocate: Sk F . r Sarkar)

Versus

Union of tndia thtough

h General Manager,
Hot thetn Rai lway.
Baroda House,
Hew Delhi 110001,

Medical Director.
Horthern Rallway Central
Mew Delhi--110001.

(=)

Chiatrmain.

Central Hospital Housing
thirough Medical Directot
Merthern Railway Central
Hew Delhy 110007,

Hospital,

Commit tee

Hospi tal

QR D E & (ORAL
B; 5h Huildip Singh. Member .0}
The quarter Ho.153/5 was aliotted to the applicant  o2n

the acceptiance of irequest for mut
the applicant and occupiel of
emp loyee  who was lilely to retir

was accepted a condition was put

requitived to submit the wi itten ph

val exchange of 158,8 that 1=

gquarter Ho.1588/5%. another
e When this mutual exchange
i

that bett the applicants were

yesical e-change repoert within

iS5 days Mereatter the Director iMedicall, under whom the
appticant 1= employed passed the impugned order noting down
that since appiicant has not shitted (n Lhe stiputated time.
= 15 days therefore the mutiua! exchange of the guarters
automat icall stands cancel led. e occupiegr of the ground




-9

-2~

floor has retired on 31.1.2003. The Medical Director then

referred the matter to the authorities te decide about

alloitment of the Rallway quartet by the Allctment Committese.
2 'his order of the Medical Director 12 being challenged on
the ground thatl the Medizal Directol . who has cancelle the
allotment of the guai ter of the app!icant. has no Jurisdiction

iyn the matte; since the Tentral Hospital Housing Committee is

gquarter which had been

3 He Further submitted that no show cause notice has been
issued tc him. Besides that applciant has again prayed that

since he is a patient of Arthritis. he i1s entitled for ground
{112y accommoedat ton. Facts are net (n dispute. The applicant
has submitted that mutual exchange was accepted with condition
the palties were tc exchange the ilat within 15 days. i1
15 atso admitted that till date the applicant had not occupied
the qualter 1n question meaning thereb; that muitual
though allowed was not acted upon by the partie

mutual e<change did not tale place.

the Medical UDirector

to  the Housing Conmittee foi allotment of quairte: i1
accordance with rules, it is onl;y Housing Committee who s
competent te. considet the same . Houstng Commitiee ma,
CONS i det ewen the c¢laim of the applicant on merits

Accordingl, . 04 stands disposed of .
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